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�वदेशी म
ुा 

उधार देना) 

lk-dk-fu- 627¼v½-&�वदेशी म
ुा

उप-धारा (3) के खडं (डी) और धारा

हुए, भारतीय  रज़व" ब$क, ,rn~}kjk 

�व%नयमावल', 2000 (3 मई 2000 

संशोधन करता है, अथा"त :- 

1. सं345त नाम और 6ारंभ : 

(i) ये �व%नयम �वदेशी म
ुा 6बंध (

�व%नयमावल', 2013 कहलाय8गे। 

(ii) य ेसरकार' राजप< म8 उनके 6काशन
3949 GI/2013    

Hkkjr dk jkti=k % vlk/kj.k 

REGD. NO. D. L.

 

vlk/kj.k 
EXTRAORDINARY 

Hkkx II—[k.M 3—mi&[k.M (i) 

PART II—Section 3—Sub-section (i) 

izkf/dkj ls izdkf'kr 
PUBLISHED BY AUTHORITY 

c``gLifrokj] flrEcj 12] 2013@Hkkæ 21] 1935  
THURSDAY, SEPTEMBER  12, 2013/BHADRA  21, 1935 

भारतीय  रज़व" ब$क 

(�वदेशी म
ुा �वभाग) 

(क8 
'य काया"लय) 

अ=धसूचना 

मंुबई, 19 जलुाई, 2013 

 6बधं (�वदेशी म
ुा म8 उधार लेना अथवा 

) (तीसरा संशोधन) �व%नयमावल', 2013 

 

म
ुा 6बंध अ=ध%नयम, 1999 (1999 का 42) 

धारा 47 कC उप-धारा (2) Dवारा 6दEत शिGतयH का

 �वदेशी म
ुा 6बधं (�वदेशी म
ुा म8 उधार लेना अथवा

2000 कC अ=धसचूना स.ंफेमा.3/2000-आरबी) 

(�वदेशी म
ुा म8 उधार लेना अथवा उधार देना) (

6काशन कC तार'ख से लाग ूहHगे। 
  (1) 

1 

REGD. NO. D. L.-33004/99 

 

42) कC धारा 6 कC 

शिGतयH का 6योग करत े

अथवा उधार देना) 

) म8 %नMनNलOखत 

) (तीसरा सशंोधन) 
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2. अनसुचूी म8 संशोधन: 

�वदेशी म
ुा 6बंध (�वदेशी म
ुा म8 उधार लेना अथवा उधार देना) �व%नयमावल', 2000 (3 मई 2000 कC 

अ=धसचूना स.ंफेमा.3/2000-आरबी) (इसके आगे 'मलू �व%नयमावल'' के Rप म8 उिSलOखत) म8,   

(ए) अनसुचूी I म8, पैराUाफ 1 म8, उप-पैराUाफ (iv) म8, खंड (ए) म8, उप-खडं (क) म8  "XपYट'करण" को 

%नMनNलOखत से 6%तXथा�पत \कया जाएगा: 

"XपYट'करण : %नMनNलOखत 4े< इं]ाX^Gचर 4े< हेत ुअह"ता6ा5त करने के Nलए पा< हHगे, अथा"त, 

(क)  ऊजा" म8 (i) �वDयतु उEपादन, (ii) �वDयतु परेषण, (iii) �वDयतु �वतरण, (iv) आयल पाइपलाइन8, 

(v) तले/गसै/
वीकृत 6ाकृ%तक गसै (एलएनजी) भडंारण स�ुवधा (कbच ेतेल का रणनी%तक भंडारण) 

और (vi) गसै पाइपलाइन8 (Nसट' गसै �वतरण नटेवक"  सcहत) शाNमल हHगे; 

(ख)  सचंार म8 (i) सेSयलुर सेवाए ँ देन ेवाल' मोबाइल टेNलफोन (टेNलफोनी) सेवाए/ंकंप%नयाँ, (ii) \फGXड 

नेटवक"  टेNलकMय%ुनकेशन (आि5टक फाइबर/केबल नटेवGस" सcहत जो fाडबाडं / इंटरनेट कC सेवाए ँदेत े

ह$) और (iii) टेNलकMय%ुनकेशन टावर शाNमल हHग;े 

(ग) प रवहन म8 (i) रेलवे (रेलवे ^ैक, टनलॅ, वायाडGट, पुल और चढ़ाई/उतराई टNम"नलH, XटेशनH और 

भवनH जैसे सपोcटiग टNम"नल इं]ाX^Gचर सcहत), (ii) सड़क और पलु, (iii) बंदरगाह, (iv) अंतदkशीय 

जल प रवहन, (v) एयरपोट" और (vi) शहर' साव"ज%नक प रवहन (शहर' सड+क प रवहन के मामल ेम8 

चल (रोNलगं) Xटाक को छोड़कर) शाNमल हHगे; 

(घ)  जल और सफाई म8 (i) जल आप%ूत" पाइपलाइन8, (ii) ठोस कचरा 6बंधन, (iii) पानी शोधन/ 

श�ुoकरण 5लाटं, (iv) Nसवजे 6ोजेGट (Nसवेज कलेGशन, ^'टम8ट और %नपटान 6णाल'),  (v) Nसचंाई 

(बांध, नहर, तटबधं सcहत) और (vi) भार' बा रश के पानी कC %नकासी कC 6णाल' (Xटाम" वाटर 

pनेेज NसXटम) शाNमल हHगे; 

(ङ) (i) खनन, (ii) उEखनन, और (iii) प रYकरण; 

(च) सामािजक और वाOणिrयक इं]ाX^Gचर म8 (i) अXपताल (कै�पटल Xटाक और मेsडकल कालेज और 

पैरा मेsडकल ^े%नगं इंिXटtयटू सcहत), (ii) होटल 4े< िजसम8 200 करोड़ uपये अथवा उसस ेअ=धक 

के \फGXड कै�पटल %नवशे वाले होटल, 300 करोड़ uपय ेअथवा उससे अ=धक के \फGXड कै�पटल 

%नवशे वाले कvव8शन स8टर और एक NमNलयन अथवा उससे अ=धक कC जनसंwया वाले शहरH स ेबाहर 

िXथत xी Xटार अथवा उससे उbचतर yेणी के वगzकृत होटल (भNूम के मSूय को छोड़कर \फGXड 

कै�पटल %नवशे) शाNमल हHगे, (iii) औDयो=गक पाक{, �वशषे आ=थ"क 4े<H, पय"टन स�ुवधाओ ंके Nलए 

साझा (common) इं]ाX^Gचर, (iv) उव"रक (पँूजी %नवशे), (v) कृ�ष और बागवानी कC फसल तयैार 

होन े पर उपज के सरं34त भडंारण हेत ु  इं]ाX^Gचर िजसम8 कोSड Xटोरेज शाNमल ह$, (vi) मदृा 

पर'4ण 6योगशालाए ँऔर (vii) शीतगहृ yृखंला )कोSड  चेन ) (फाम" Xतर पर 6ी-कूNलगं , कृ�ष और 

संबं=धत उEपादH, सम
ु' जल'य उEपादH और मांस के सरं4ण और भडंारण के Nलए कोSड -Rम सcहत (

शाNमल हHगे। 

(छ)   रज़व" ब$क Dवारा भारत सरकार के परामश" से कोई �व%नcद"Yट अvय 4े< ।" 

बी. अनसुचूी ॥ म8, पैराUाफ (3) म8, उप-परैाUाफ (iii) म8, खंड (ए) म8, उप-खंड (क) म8, XपYट'करण को 

%नMनNलOखत से 6%तXथा�पत \कया जाएगा: 

"XपYट'करण : %नMनNलOखत 4े< इं]ाX^Gचर 4े< हेत ुअह"ता6ा5त करने के Nलए पा< हHगे, अथा"त~, 

 



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 3 

 

 

(क)  ऊजा" म8 (i) �वDयतु उEपादन, (ii) �वDयतु परेषण, (iii) �वDयतु �वतरण, (iv) आयल पाइपलाइनaे, 

(v) तले/गसै/
वीकृत 6ाकृ%तक गसै (एलएनजी) भडंारण स�ुवधा (कbच ेतेल का रणनी%तक भंडारण) 

और (vi) गसै पाइपलाइन8 (Nसट' गसै �वतरण नटेवक"  सcहत) शाNमल हHगे; 

(ख) संचार म8 (i) सेSयलुर सेवाए ँ देन ेवाल' मोबाइल टेNलफोन (टेNलफोनी) सेवाएं/कंप%नया,ँ (ii) \फGXड 

नेटवक"  टेNलकMय%ुनकेशन (आि5टक फाइबर/केबल नटेवGस" सcहत जो fाडबाडं / इंटरनेट कC सेवाए ँदेत े

ह$) और (iii) टेNलकMय%ुनकेशन टावर शाNमल हHग;े 

(ग) प रवहन म8 (i) रेलवे (रेलवे ^ैक, टनलॅ, वायाडGट, पुल और चढ़ाई/उतराई टNम"नलH, XटेशनH और 

भवनH जैसे सपोcटiग टNम"नल इं]ाX^Gचर सcहत), (ii) सड़क और पलु, (iii) बंदरगाह, (iv) अंतदkशीय 

जल प रवहन, (v) एयरपोट" और (vi) शहर' साव"ज%नक प रवहन (शहर' सड+क प रवहन के मामल ेम8 

चल (रोNलगं) Xटाक को छोड़कर) शाNमल हHगे; 

(घ)  जल और सफाई म8 (i)जल आप%ूत" पाइपलाइन8, (ii) ठोस कचरा 6बंधन, (iii) पानी शोधन/ श�ुoकरण 

5लांट, (iv) Nसवेज 6ोजेGट (Nसवेज कलेGशन, ^'टम8ट और %नपटान 6णाल'),  (v) Nसचंाई (बांध, 

नहर, तटबंध सcहत) और (vi) भार' बा रश के पानी कC %नकासी कC 6णाल' (Xटाम" वाटर pनेेज 

NसXटम) शाNमल हHगे; 

(ङ) (i) खनन, (ii) उEखनन, और (iii) प रYकरण; 

(च) सामािजक और वाOणिrयक इं]ाX^Gचर म8 (i) अXपताल (कै�पटल Xटाक और मेsडकल कालेज और 

पैरा मेsडकल ^े%नगं इंिXटtयटू सcहत), (ii) होटल 4े< िजसम8 200 करोड़ uपये अथवा उसस ेअ=धक 

के \फGXड कै�पटल %नवशे वाले होटल, 300 करोड़ uपय ेअथवा उससे अ=धक के \फGXड कै�पटल 

%नवशे वाले कvव8शन स8टर और एक NमNलयन अथवा उससे अ=धक कC जनसंwया वाले शहरH स ेबाहर 

िXथत xी Xटार अथवा उससे उbचतर yेणी के वगzकृत होटल (भNूम के मSूय को छोड़कर \फGXड 

कै�पटल %नवशे) शाNमल हHगे, (iii) औDयो=गक पाक{, �वशषे आ=थ"क 4े<H, पय"टन स�ुवधाओ ंके Nलए 

साझा (common) इं]ाX^Gचर, (iv) उव"रक (पँूजी %नवशे), (v) कृ�ष और बागवानी कC फसल तयैार 

होन े पर उपज के सरं34त भडंारण हेत ु  इं]ाX^Gचर िजसम8 कोSड Xटोरेज शाNमल ह$, (vi) मदृा 

पर'4ण 6योगशालाए ँऔर (vii) शीतगहृ yृखंला )कोSड  चेन ) (फाम" Xतर पर 6ी-कूNलगं , कृ�ष और 

संबं=धत उEपादH, सम
ु' जल'य उEपादH और मांस के सरं4ण और भडंारण के Nलए कोSड -Rम सcहत (

शामि◌ल हHगे । 

(छ)  रज़व" ब$क Dवारा भारत सरकार के परामश" से कोई �व%नcद"Yट अvय 4े< ।'' 
[la- Qsek- 281@2013&vkj ch] 

       jQæ ukjk;.k dj] izHkkjh eq[; egkizca/d 

पाद cट5पणी: मलू �व%नयमावल' 5 मई 2000 को स.ं जीएस.आर. 386 (अ) के ज रये सरकार' राजप< के 

भाग II, खडं 3, उप-खंड (i) म8 6काNशत कC गयी थी और तEप�चात ् %नMनNलOखत Dवारा संशो=धत कC  

गयी : 

i. 25 अगXत 2000 के स.ं जी.एस.आर. 674(अ), 

ii. 8 जुलाई 2002 के स.ं जी.एस.आर. 476 (अ), 

iii. 31 cदसंबर 2002 के स.ं जी.एस.आर. 854(अ), 

iv. 9 जुलाई 2003 के स.ं जी.एस.आर. 531(अ), 

v. 9 जुलाई 2003 के स.ं जी.एस.आर. 533(अ), 

vi. 23 माच" 2004 के स.ं जी.एस.आर. 208(अ), 

vii. 22 cदसंबर 2004 के स.ं जी.एस.आर. 825(अ), 
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viii. 9 फरवर' 2005 के स.ं जी.एस.आर. 60(अ), 

ix. 22 cदसंबर 2005 के स.ं जी.एस.आर. 739(अ), 

x. 16 अGतूबर 2007 के स.ं जी.एस.आर. 663(अ), 

xi. 30 जनवर' 2009 के स.ं जी.एस.आर. 61(अ), 

xii. 27 जलुाई 2009 के स.ं जी.एस.आर. 547(अ), 

xiii. 23 नवंबर 2009 के स.ं जी.एस.आर. 836(अ), 

xiv. 03 अगXत 2012 के स.ं जी.एस.आर. 610(अ) 

xv. 17 नवंबर 2012 के स.ं जी.एस.आर. 832(अ), 

xvi. 11 cदसंबर 2012 के स.ं जी.एस.आर. 886(अ), 

xvii. 21 cदसंबर 2012 के स.ं जी.एस.आर. 916(अ), 

xviii. 26 फरवर' 2013 के स.ं जी.एस.आर. 125(अ), 

xix. 20 जनू 2013 के स.ं जी.एस.आर. 384(अ), 
 

  

RESERVE BANK OF INDIA 

(Foreign Exchange Department) 

(CENTRAL OFFICE) 

NOTIFICATION 

Mumbai, the 19th July, 2013 

 

Foreign Exchange Management (Borrowing or Lending in  

Foreign Exchange) (Third Amendment) Regulations, 2013 

 

G.S.R. 627(E).—In exercise of the powers conferred by clause (d) of sub-section (3) of Section 6, and 

sub section (2) of Section 47 of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank 

of India hereby makes the following amendments in the Foreign Exchange Management (Borrowing or 

Lending in Foreign Exchange) Regulations, 2000 (Notification No.FEMA.3/2000-RB dated May 3, 2000), 

namely:- 

 

1. Short Title and Commencement : 

 

(i) These Regulations may be called the Foreign Exchange Management (Borrowing or Lending in Foreign 

Exchange) (Third Amendment) Regulations, 2013. 

 

(ii) They shall come into force from the date of their publication in the Official Gazette. 

 

2. Amendment of Schedule : 

 

In the Foreign Exchange Management (Borrowing or Lending in Foreign Exchange) Regulations, 2000 

(Notification No. FEMA 3/2000-RB dated May 3, 2000) (hereinafter referred to as ‘the principal regulations’),  

 

(A) In Schedule I, in paragraph 1, in sub-paragraph (iv), in clause (A), in sub-clause (a), for the ‘Explanation’ 

the following shall be substituted: 

 

"Explanation: The following sectors will qualify as infrastructure sectors, namely, 

(a) Energy which will include (i) electricity generation, (ii) electricity transmission, (iii) electricity 

distribution, (iv) oil pipelines, (v) oil/gas/liquefied natural gas (LNG) storage facility (includes strategic 

storage of crude oil) and (vi) gas pipelines (includes city gas distribution network); 



¹Hkkx IIµ[k.M 3(i)º Hkkjr dk jkti=k % vlk/kj.k 5 

 

 

(b) Communication which will include (i) mobile telephony services / companies providing cellular services,  

(ii) fixed network telecommunication (includes optic fibre / cable networks which provide broadband / internet) 

and (iii) telecommunication towers; 

 

(c) Transport which will include (i) railways (railway track, tunnel, viaduct, bridges and includes supporting 

terminal infrastructure such as loading / unloading terminals, stations and buildings), (ii) roads and bridges, 

(iii) ports, (iv) inland waterways, (v) airport and (vi) urban public transport (except rolling stock in case of urban 

road transport); 

 

(d) Water and sanitation which will include (i) water supply pipelines, (ii) solid waste management, (iii) water 

treatment plants, (iv) sewage projects (sewage collection, treatment and disposal system), (v) irrigation (dams, 

channels, embankments, etc.) and (vi) storm water drainage system; 

 

(e) (i) mining, (ii) exploration and (iii) refining; 

 

(f) Social and commercial infrastructure which will include (i) hospitals (capital stock and includes medical 

colleges and para medical training institutes), (ii) Hotel Sector which will include hotels with fixed capital 

investment of Rs.200 crore and above, convention centres with fixed capital investment of Rs.300 core and 

above and three star or higher category classified hotels located outside cities with population of more than  

1 million (fixed capital investment is excluding of land value), (iii) common infrastructure for industrial parks, 

SEZs, tourism facilities, (iv) fertilizer (capital investment), (v) post harvest storage infrastructure for agriculture 

and horticulture produce including cold storage, (vi) soil testing laboratories and (vii) cold chain (includes cold 

room facility for farm level pre-cooling, for preservation or storage or agriculture and allied produce, marine 

products and meat.  

 

(g) Any other sectors as prescribed by the Reserve Bank in consultation with Government of India.” 

 

(B) In Schedule II, in paragraph (3), in sub-paragraph (iii), in clause (A), in sub-clause (a), for the ‘Explanation’ 

the following shall be substituted: 

 

"Explanation: The following sectors will qualify as infrastructure sectors, namely, 

 

(a) Energy which will include (i) electricity generation, (ii) electricity transmission, (iii) electricity distribution, 

 (iv) oil pipelines, (v) oil/gas/liquefied natural gas (LNG) storage facility (includes strategic storage of crude oil) 

and (vi) gas pipelines (includes city gas distribution network); 

 

(b) Communication which will include (i) mobile telephony services / companies providing cellular services,  

(ii) fixed network telecommunication (includes optic fibre / cable networks which provide broadband / internet) 

and (iii) telecommunication towers; 

 

(c) Transport which will include (i) railways (railway track, tunnel, viaduct, bridges and includes supporting 

terminal infrastructure such as loading / unloading terminals, stations and buildings), (ii) roads and bridges, 

(iii) ports, (iv) inland waterways, (v) airport and (vi) urban public transport (except rolling stock in case of urban 

road transport); 

 

(d) Water and sanitation which will include (i) water supply pipelines, (ii) solid waste management, (iii) water 

treatment plants, (iv) sewage projects (sewage collection, treatment and disposal system), (v) irrigation (dams, 

channels, embankments, etc.) and (vi) storm water drainage system; 

 

(e) (i) mining, (ii) exploration and (iii) refining; 

 

(f) Social and commercial infrastructure which will include (i) hospitals (capital stock and includes medical 

colleges and para medical training institutes), (ii) Hotel Sector which will include hotels with fixed capital 

investment of Rs. 200 crore and above, convention centres with fixed capital investment of Rs. 300 core and 
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above and three star or higher category classified hotels located outside cities with population of more than  

1 million (fixed capital investment is excluding of land value), (iii) common infrastructure for industrial parks, 

SEZs, tourism facilities, (iv) fertilizer (capital investment), (v) post harvest storage infrastructure for agriculture 

and horticulture produce including cold storage, 

(vi) soil testing laboratories and (vii) cold chain (includes cold room facility for farm level pre-cooling, for 

preservation or storage or agriculture and allied produce, marine products and meat.  

 
(g) Any other sectors as prescribed by the Reserve Bank in consultation with Government of India." 

 
[No. FEMA. 281/2013-RB] 

 
RUDRA NARAYAN KAR, Chief General Manager–in-Charge 

 

Foot Note : The Principal Regulations were published in the Official Gazette vide No. G.S.R. 

No.386 (E) dated May 5, 2000 in Part II, Section 3, sub-section (i) and subsequently amended vide: 

 
i. No. G.S.R.674 (E) dated August 25, 2000  
ii. No. G.S.R.476 (E) dated July 8, 2002  
iii. No. G.S.R.854 (E) dated December 31, 2002  
iv. No. G.S.R.531 (E) dated July 9, 2003  
v. No. G.S.R.533 (E) dated July 9, 2003  
vi. No. G.S.R.208 (E) dated March 23, 2004  
vii. No. G.S.R.825 (E) dated  December 22,2004  
viii. No. G.S.R.60   (E) dated  February 9, 2005  
ix. No. G.S.R.739 (E) dated  December 22, 2005  
x. No. G.S.R.663 (E) dated  October 16, 2007  
xi. No. G.S.R.61   (E) dated  January 30, 2009  
xii. No. G.S.R.547 (E) dated  July 27, 2009 
xiii. No. G.S.R. 836 (E) dated November 23, 2009 
xiv. No. G.S.R. 610 (E) dated August 03, 2012 
xv. No. G.S.R. 832 (E) dated November 17, 2012 
xvi. No. G.S.R. 886 (E) dated December 11, 2012 
xvii. No. G.S.R.  916 (E) dated December 21, 2012 
xviii. No. G.S.R. 125 (E) dated February 26, 2013 
xix. No. G.S.R.  384 (E) dated June 20, 2013.  
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